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IN THE GENTRAL ADMINISTAATIVE THIBUNL |
PRINCIPAL BENCH A

Cof)to N00969/94 .
Nwielhi, dated the 2ist July, 1v94

Hon'ble Sh,N.V.Krishnen, Vice Chrairman {.} =
Hon'ble Smt . Lakshmi Swaminathan, Yemu ~{3 1

Shr Shiv Kumar
Réc G-30 New Seemga Furi,
Shzhd ara, Delhi-33
o» Hpplic an?

(By ~dvocate Sh,L.C. Goyal )

V/s
1. (evelopment Commissioner, Delhi
National CGgpital Territory of Delhi
5/9 Unce r Hill Road, Delhi .54
2+ Dy, Conservator of Forests,

National Cgpital Territory of Delhi
Kamla Nehru Ridge, Delhi-7

o» Respondnts

QR DS R (ORAL;
(HON'BLE SH.N.V.KRISHNAN, VICE CHAIRMAN (1))

W have heard the ld.counsel for the g liccat,
It is stated that for the pumpos of the gpplic ar's
regularisation, he was imitially declared un’it,
Subsequently, the Medical Board ceclared him 7i% and
s¢nt that report to the Competent authority . Ye?, 'th.el
Compe tent authority is still nct taking any cction,
2 W are of the view that in such a ci;‘mns’tame\,; |
the gpplicant ought to have called upon the conce rne
authority to take action on the medical repozt o
regularis him. It is only if no'action is tadkon on

that demund, that the gpplicant may egpproach the

Tribunal,

3w In this view of the matter.The ld.coun-31 ‘o

s N

the applicant seeks pemission to withdraw the

(27

agpplication to pursue the remedy as mentiomed adowe

with likerty to gpproach the Tribunal whena v r jeirvancs
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aris s in this mgatter,

2, Pe mi ssion to withdraw the 0.4, on the
aforesaid tems is granted, OA is dismissed

withdrawn,

(AT
. ) ) , '\\’\HR
(Smt.Lakshmi SweminatRan (N.V. Krishnan )
Membe r(J) - Vice Chaiman (s}
sk



